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Permission for private practice for Homo-
eopathic Doctors

221. SHRI CHATURANAN MISHRA:
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether private practice is allowed
to homoeopathic doctors employed in tha
Central Council for Research in Homeo
pathy. Central Council of Homopathy and
Nehru Homeopathic Medical College un
der the Delhi Administration;

(b) if not. what are the reasons therefor;

(c) whether it has been brought to the
notice of Government that some of the
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doctors employed in the aforesaid organi-
sations are engaged in private practice; and

(d) if so, what are the details thereof and
the action taken or proposed to be taken
against them by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA
DEVI); (a) No, Sir.

(b) II is the general policy of the Cen
tral Government not to allow private prac
tice by Government doctors

(c) Yes, Sir.

(d) A complaint was received from the
Rashtriya Mukti Morcha, inter-alia, that the
Regislrar-cum-Secretary of the Central
Council of Homoeopathy was engaged in
private practice. It has been as certained from
the Council that the allegation was untrue. As
regards Central Council for Research in
Homoeopathy, a pseudonymous complaint was
received in which allegation was made that
certain officers of the above Council were
engaged in private practice. As the complaint
was found to be vague no further action was
considered necessary in the matter. As fas as
Nehru Homoeopathic Medical College
(NHMC) is concerned an enquiry was con-
ducted by the Delhi Administration on the
alleged indulgence in private practice by the
Principal, NHMC. Action on the enquiry
report will be taken by the Delhi
Administration as per rules.

Short term loans from IMF

222. SHRI MURLIDHAR CHAND-
RAKANT BHANDARE:

SHRI MAHENDRA PRASAD:

SHRI RANJIT SINGH;

SARDAR JAGIJIT SINGH
AURORA;

Will the Minister of FINANCE be pleased
to state-

fa) whether Government have sought short-
term loans from IMF before regular structural
loan from IMF matures;



